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OA NC 1279 /2005
MA ND. 1133/2008

\ OA MO T84 2805
OA NG 14BR/200% ~
i &

DA N, 153872008 *
MA NOL 12498 2605

his whe 10th day of Septaember, 2003

HOMOELE SH. KULDLE 51 NGH » MEMBER (J)

v 3 .‘\\
4 [ Sh. 8rid Lal s/0 Sh. " Badri razac

Z. Sh, Marender Kumar s/0 Sh. Ram Kishan

3. Sh Ram Charan s/0 Sh. L. Kali Charar
4, She Krishan Kumar s/o Sh. Goverdhan Dass
5, S Prem Kumair  s/o Sh. Ganpati i
£ sho Ted Pal Singh $/0 Snh. Rattan
1, Sh Sarwan Kumar s/0 Sh. Tilak
3. he Dallp Kumar s/0 Sh. Suresh Kumar
9, Smt., Mala Devi w/o Sh. Furan Chand
L. smt. Prem Watli w/o Sh. 5ri Chand
[ smt. Shyvamo Devi w/o Sh, :
12, Smt. Phool Watil w/o S$h,

) DA~V 0 F91700% o

COR

The above applicants are working as casual  labourers  w@ithe
TEMpcrary status, in  New Delhi = 5 New
Delhi~1100071. ALl the applicants are residents of De L /Moy
Oelhi except Applicant No.4 who is resident of Rewari Distt.

8 iress  for service of notices is C/o Sh. Sant  Lal,
&, UAT Bar Room, New Delhi-110001.

OB~ S /7003

Bl Bikran Prasad Singh son of Sh. Jateswar Singh
working-as casual labourer with Temporary St
i New Delnl Sorting PDivision, New Delhi-110001,
resldent of Oelhi, addr for service of noticoes
wh Sant Lal, CAT Bar Room, New Relhli-110000.
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1, Union of India through the Secirstary,

. cooof Posta,
Usk thawan, dNew Daelhi-110007,

2. The Chief Postmaster General,
Delni Circle,
Meghdoot Shawan.
Mew D lhi-110000,

3. The Sr. Supdt, New Delhi STG. BN .
Meghdoot Bhawan, New Delhi-110001.

\
x
':




PR

[ 2 ]

Db~ aen 3/ 7005

Sh. Moti Ram son of Late 5h. Ramershwar

WOrkK g as Gasual labourer with Temporary Status

in Delhi Sorting Division, Delhi-110008,

N i of Delhi., address for service of notices is
Clo She Sant Lal, CAT Bar Room, New Deltvi~1100071,

QA1 550 /ot

[ Sh Mukesh son of Late Sh., Lal Chand
2. Sh. Raju s/0 8h, Bishan Lal

AIpLIGants @re working as casusl labourer with Temporary
status in Delhi Sorting Division, Delhi-110006, thay ars
residents of Delhi, address for service of notices is
C/o Sh. Sant Lal, CAT Bap Room, Mew Delbk-1100871 .

(By fuctvocate: Sh. Sant Lal)
R AT

1. Union of India through the Secrstary,
Mircistry of Communications,
Deptt. of Posts,
Uak EBhawan, New Delhi-110001.

Z. The Chiet pPostmaster Giertrearal
Delni Circle
Meghdoot #heawan,
Ned D lhi-110007.

L3

The S, Bupdt, Oelhi STG. Dt s ion,
Kashimere Gate, Delhi~110006.

(By Advocate: Sih., R.P. Aggarwal )

Gt Bk R CORAEL T

By Gt Kuldip Singh, Member (J)

- By this  common order I am going to decided 4 Oas

inall the 4 UAs are common.

Z. In OA No.1279/2008 and 1844/2003 applicants have:  heed

lzsued s Hhow cause notice vid & Anne >< ure A-1 that temporary

status  conferred upon the applicent is irregulsv and
proposed Lo withdraw the same. Applicants  were given

opportunity  to make representation on the sald ovder.

"
N

cons L cdering the representation made by the applicsa

raspondents  directed that temporary status conferred upan thee

applicant stands cancelled vide Annexure A-7,
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A imilarly, dn o the case of OA-1344/2003% the same notice was

Tesued, Lo that case also the apolicant had twedle

reprazentation  and after considering the same, the temporary
status  conferred uporn  the applicant were directed +to be

treatad as cancelled.

U Bimilarly, in 0A-1483/2003 & show cause notice has
been lssued. But because of the interim order iﬂmued’Mw tind =
Iribunal the temporary status has not been conferred as the

5 respondents were directed to maintain the status quo with

'[\ragard to the temporary status conferred upon the applicant.

5, A similar  show  cause notice has  been i

agplicants  in 0A-1538/2003% whereln also the sald order was

izsued., In order to challenge the same, counsel For applicemt

Mahan Pal ve.  Upilon of India 2002 (1) SLJ 4664 has heloh  that

the scheme of the DOPT with regard to conferment of temporary
status  dssued on 106.9.93 has been held to be one Gime  mahems:
Qf bt while delivering the judgment Hon ble Supreme Court has

protected  the temporary gtatus granted to casual labour s ewer

i

af ey the orucial date of 1.9.9% or the date on  which this

scheme was Lssued,

B Counsel for applicant submits that once the temporary
status  has  been  granted, the same cannot  be  withcleaw.

Ll

1 For apmli&ant then referred to judgment glver by this
Tribunal in  case of  Mehar Chand vs. Undon  of  Inchie v
O&-1551/2002  and  velying upon  the Jjudgment, courﬁel for
applicant submits  that according to this -Judgmert tewporary
status once bestowed cannot be taken away though the scheme is

for conferment of temporary status From 1.9.9%. This Tribumal

V\/'

sued Lo fhes

subind. t.ted that though the Hon ble Bupreme Court in case of



4 )
has miso”rélied upon the another Judgment of Hon ble Supreme
Court in H.L.Trehan = case in which similar show cause wotice
was  issued to cancel the temporary status and following this

judgment also the court had stated that temporary status oRce

bestowead cannot he taken away.

7. The issue raised in the present cases is Tully «overed
upder  the -dudgment referred to above,  there is no reason as Lo
why different view should be taken. Considering the same, L
allow the OAs and quash the impugned orders. Applicants can
f‘ continue to enjoy the benefits of t@mporary~étatu% conferrech
-, MBOT ﬁhem with all conseguential ben@fité. |

3 e ( KULOLP SSENGH &
’ Member (J)
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